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C~TRAL ADMINISTRATIVE TRIBUNAL 

6µ.AHABt'Q ~§NCH ; AIMH@© 

-. 

oPJtn Pim 

Origin•l Applieati•n No~l061 •f 2CX)3 

Thursday'• this the 11th day •f Septeai>er, 2003 

Hon 'bl.a Maj. Gen. l<.K.Srivastava, A.M. 
Hon'bl& bt· A.K.Bhatnagar. J·M• 

Vipin Kumar Prajapati, 

\ . 

Son •f Shr:i Janai Rtlm Praj•pati, 
·ae side nt •f Ni ar P ewer He use , 
Lalganj Azamgart\• • • • • A;:>p lie ant. 

(By Advocate : Shri Sooama Ham) 

versus 

Haw Delhi• 

2. General M:inager Nert h Central Railway 
1-eadquarters Off ice , Allahabad-!. 

Divisional Railway Manager, 
Nerth Central Railway 
Divisi•nal ~11way Manager •s Offiee, 
All~habad. 

,• ••• ea spellientsl!i 

(By Advocate : Shr1 A.K.Gaur) 

OlJ>ER (01\AL) 

I 

In tt•is OA fil$d under Sectien 19 ef A.T .• Acrt. 1985, 

the . applicant has pr~yed fer a direction te .respendent No.2 
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te consider the case •f the applicant f•r an alternative pest 

in an equivalent grade and in case the vacancy is net available 

in an equivalent grade, te censider lahe case •f ttl.t applicant 

ef alternative appointment in lewer greup 'C • pest accerding 
tv 

te his educat1-nal qualificatanSand medical standard. 

2. Tm facts,in short, ure that tt¥t •pplicant wa,. 

selected fer th! pest •f Assistant Statien Master in the Grade 

Rs;:, 4500-7000 t vide •rder dated 9~4.2002 (Annexure-A-I). 

Tba Applicant was declared aedically unfit en ~.t.7!2002. 

The applicant represented t• Divisi*tal a.1.lway Manager, 

North Central Railway . • Allah~ad vi.de his applic~tien 

dated 23·. 7.-.2002 with the fitness certificate issued by 

Chiaf Madical Superintendant, District H•sp!tiil, Azamgarh 

•ated 22~J7·.2002. Tm Divisienal Railway Manager, vi.de his 

letter dated 14. 8•2004 directed the applicant te send the 

three pass-port size phet•graphs so that tile applicant may 

•ppeaz· . in medical examination; in A-3 and be low, be got <Mne. 

In the re-medical :examinati«>n cenducted by Seni•r Divisional 

l\ttdical Officer, Allahabad, t~ apPlicant was f•ll'ld fit in 
fitness 

B-2 and belew viD.elflM certificate dated 20.a.20021. 
' 

3. Tt"e applicant filed a representatien dated 30.9.2<X>2 

felles.ved by anetmr represontation dated 19.12•2002 to 

consider his case for alternative appointnent.• Since ne 

decisi•n was taken, ha f ilad an•ther representation en 

10~.7.~2003 (Annexuro-A-9). TM repre9entati•ns •f the 

applicelnt remain · l1uidecided and, therefere, the •ppllcant 

filed this OA. 
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4. Shri Sudama Ram, learned ceunsel for the applicant 

submitted that the instructions ef the Raihray Board do 

exsist fetr c•nsidering the case Of the appl1cant for 

alternative appeintnentti The learned counsel furthtr 

s\i>mitted that a siq,ilar c•ntroversy has been dee :lded by 

this Tribunal on 16 .• 2,,2000 in the case of Amarjeet Singh 

Vs. l.hion Of India & ors~ in OA No~ll70/l991~ 

5. Resisting the claim •f the •ppllcant, the learned 

counsel for the respondents submitted that tha IYilway Board 

Circular, cited by the applicant and also the case law 

relied upon, are not applicable in the case Of the applkant!. 

6. We have heard the counsel fer the parties, considered 

their submissions and perused the records·~ 

7. In our opinion, the interest of justice shall 

better be served, if tbe direction is issued to tm 

respondents to decide the representation Of the applicant 

dated l0.7p.2003 (Annexure-A-9) by a detailed ao:l reasoned 

order within a specified timt t• 

a. In view Of the aforesaid, we direct tha .respondents 

to get the representation ~ the applicant dated lQ.7~2003 1 

decided by Competent Authority, by a re.-soned t1nd speaking 

order within three months from tte date of receipt of a copy 

Of t his Orde ~t 

9. With the above direction. the OA is disposed •f 

at the admission stage itself with no •rd.er •s to costs. 
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